CENTRAL _ADMINISTRATIVE TRIEUNAL, JABALPUR BENCH, JABALPUR
0.A. NO. 720/2002

Gopal Prasad Sonakia, aged

about 42 years, S/o. Late shri

Narmada Prasad Sonakia, Working

as Lower Division Clerk, ordinance

Factory, Itarsi, Distt. Hoshangabad. eee  Applicant

Versus

1. Union of India, through
Secretary, Ministry of dcfence.
New Delhi., ,

2. General Manager,
ordinance Factory, Itarsi,

Distt. Hoshangabad. ?

3. Aasstt. Labour welfare cmaw

(s), ordinance Factory, Itm.l.
District Hosangabad. : oee

,” )

Counsel

shri s.K. Nayak for the applicant.

Coram s

Hon'ble shri R.K. Upadhyaya == m: (mv.).

"8f January 2003)

This original Applieat:lenm sarlier digmisged
for non-prosecution by order d;nam/n[zooz. That order
was sete-aside by order dated W2m.tn ‘puse. Applica~
tion No. 1626/2002 and this e;m restored to its original
humber. -

(Passed on this tRe. N

2. The learned counsel of the lppliem states
that the grievance of the appliamt :la gemine and that
this Tribunal should pass nﬁlblc etd.r to mitigate the
same. - His attention was invitod to the order of this

Tribunal dated 30/10/2002 in which the follewing query
was made



* 2 *x

"Heard shri R.N. Tiwari for the applicant. He
was asked to explain as to how in para 5 of the
synopsis it was alleged that his signature was
obtained on a blank paper whereas in paragraph
4.3 at page 3, second line it was claimed that

he was made to sign on papers where something in

English was written. He was also asked to show
as to how the igsue involved is a service matter,

Inspite of opportunities given, no reasons have been given

as to how this can be a service matter in which this

Tribunal had jurisdiction to adjudicate on the grievances

of the applicant. In this view of the matter thig Original

applicant

Application is dismissed for want of jurisdiction. The /

will be at liberty to prosecute this case in an appropriate

forum,

-
(R.K. UPADHYAYA)
MEMBER (a)
or CMW/\/[Y&/K‘/% ’05/ Q
05 i



| @ciginal Applicstion No.J20 of 2002

Jebalpur, this the 18th day of November,2002.

Hon'ble Mre.R.Ko.Upadhyaya- Meaber (administrative)

Gopal Prasad Sonakila
aged sbaat 42 years, §0 late

S hrl Narmada Prasad Sonakia,
Working as Lower Division Qerk,
Ordnance Factay Itarsi,!
District Hoshangabad.

=APFL ICANT ,
By Advocate- Nane)
g'ers:a

l. Unim of India, thraugh Secretary,

~ Ministry of Deferce, New Delhi,
2, General Manager,

- Ordnance Factory Itarsi,

Distt. HOShangd)ado .

3o Asstt, Labaur Welfare COmmissioner (s)

Qcdnance Factary, Itarsi,
District Hoshangabad, ~-RESP (NDENT S,

ORD E|
This case was earlier listed on 301042002 when
learned counsel of the gpplicant Shri R:H:Tiwari was heard.

Fdllowing orders were passed on that date:-

. "Heard Shri R.N&iwari for the applicant. He
wWas asked toO explain as to how in para 5 of the

synpsis it was alleged that his signature was ®tainal

on a blank paper whereas in paragraph 4.3 at Page 3,
second line it was claimed that he was made to sign
on papers where sanething in English was written.He
was alsO asked to show as to how the issue invalved
is a service matter. Shri Tiwarl seeks adjournment
to seek instructions.”

The learned comsel for the applicant was also asked

to explain as to how the issue invdved is a seevice matter
In spite of second call, ncbody has sppeared in this connec
tion. Therefore, this application is dismissed far non-

prosecution at the admission stage itself, L
: X "/Y L

(ReK sUpadhyaya)

e






